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...SH.P.H.RAMa-ftNDANI

1, Wliether Reporters of local t^apers may
be aUaioed to see the Judgsfmsnt?

2, To be referred to the Reporter or not? <

^3..

.TODGE;>raT (ORAL),

(DEtilVERED BY fON'BLE SI-{RT J.P.SI-iARMA;, MFi^lBER (J)
The facts and issues involve in tx)th the cases are

similar. OA 94/89 was originally filed in the Central

.Administrative Tribunal, frtedras Bench and OA 95/89 was

originally filed in the Umi Bombay Bendi. Tlie applicants in

both the cases are ?imploy<ses of the Central. Works Departinent

of the Union of India and are employed as Junior Engineers.

In both the Original Applications the notification

dt,13.9.1986 has been assailed and also impugned Central Civil

F.6xrvi«ss (Revised Pay) Rules, 1980. The applic:s!ints are not

turning up in both ttie cases sir) '̂::^;} last a numter of dates and

their rases have gone by non r^spresentation.

I ...2..



The learned counsel for the respondents, Shri
(X>

PJ-f.Ramchandani stated that tWe number of similar cases had

cofrse tefore; the Principal Bench of the tentral Administrative

Tribunal and one of the cases is rejiorted in 1991(16) ATC

P--218 (Shri A.M. Banerjeje & Ors. Vs. Union of India a Anr.)

and in that case also, there was a prfayer for quashing the

relevant part of the orders contained in the Government of

India, Ministry of Finance Resolution dt.13,9.1986, fixing the.

pay of the applicants, Junion Engineersj as Rs. 1400-2300 w.e.f.

1.1.1986. There wsre other prayers also in that case for.

grant of the pay scale of Rs. 1540-2900 w.e.f. 1.1.1986 wi-th a

direcrl^ion to the respiondents to grant the applicants. Junior

E;ngin«srs, CP^V) the sa-ale Rs.550-900 w.e.f. 9.9.1973, with
\

arnsars of pay. It appears that the learned c.x>unsel for the

mspiivndents appsaring in the prxsssent cxase also appeared as a

cxounsel for the respondents in the citec3 case of Shri

A.?^,F«neriee. After cttinsidering the matter, the Tribunal has

dispc53^5(3 of that case by the directions! given in j.'jara-^g of

the said iudganent, which is reprodiiR::»2d below :

In the cons!:x9c;tus of the facts and circumstcrnces
of the case, the application is disp:is£5d of with the
follc.ii'ing outers and diJx=K.vi--ions :

(i) We uj.^!-iold the validity of the pnsscription of
tw5 different jray scales to Junior Engine^si-s
in C^PWD and (.ipgradation of 75 per cjent of the
totel numter of pt-:)sts, in acxx>n3ana5- with the
r£«n.)itrrent rules notified on 26.5.1987.

y-fowever, the higher pay scale shall not bss
brought into fort^e unless the suitability
of the prx-:sTotion of Junior Engineers, Grade IT
to Grade I is considerxsd by the DPC, in
acs;on.3ancB with the office rma'norandum issucad by
them on 11.5.1987.

(ii) Etsfore making any appointment to the jjosts of
Junior Ei-fgimser, Grade I, the respondents should



cT

al;so aniend the racjruitnssnt rules so as to specify
the job functions and duties to be assigned to
tlie Junior Engineers working in the two grades.

\

(iii) Tlie respxidents shall cximply with the abcwe
di-rections writhin a r«ri(5d of four rm^nths frorn

the date of OTimuniCTtion of this order.
The learned counsel for the i"espt:ir'fd«snts gave a

stet(;3?iient at the bar that he has no obje(.-:;tion if the cases of

the present applicants iri toth -the Original Application

f'fo^r,.94/S9 and 95/89 am governed by the directions issued " in
\.

the aforesaid r^jported case.

In vi^ai? of the atove, it is needless to go into the

mtsrits of the intentions raised by the applicants in both the

Original. Applications and the reasoning given by the Division

PA^nch is acctspted and affirnssd in the afomsaid O.A. also.

-

Both the Original Applicjations ar@. therefore

' . lLi_
di.sposed of witl'i the dim:;tion that the shall bj®

goverritsd by the decision arrived at in the case of Shri.
'c

A.r^,Bi3ner:te5 Si Ors.,. raferrxst^ to above and will te entitlec5 to

th€s relief which has t^fsen given and alloii?ed to the applicants

of that case with effect'fran the same date and with all such

cons<:3c:iuential tenefit.s which have tesn awaixlsfsd to those

applicants by vimne of the difx'tlsion of the case of Fiiri

A.'W.'Panerj&s a Ors. In the circumstances^ the pcirties shall

tern- their own costs. JU^
ui ^

(J.P. SWW'IA)
MEMBER <J)
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